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== , REGIS
From , _ ) o ‘
*  Smt G SUNDARAMMA - o Hvomaagaf,é& -
W/0 Late Shri G K»MESHWARA RAO Dt.21_Sul 97
H,No. 06--1~630/5, Savita Sadan DR : t\ k
Ist Floor, Market Road, . . L e e L L co
haratabad, Hydecabad-500004

To
The Engineer~in-chief (E1¢)

- Army Headquariers _ V4
- Kashmir House, New Delhi-110010-\

FIXATION OF PAY UNDER CPC~1947 IN §§O'OF ERSTWHILE ‘B¢
GRADE CLERKS J L & E f n:‘IVILIfNS‘
- EERSONNEL /7 T )

Sirc,

1, My Husband shri G kameshw:ra ‘Rao, (Late who was one of those

erstwhile 'D' Grade clerks under USP-1944 whose pay under RPC 47
has not been refiied in tae groce of Lower Division Clerk from

0l~l-47 and the arrears of Pay conveyed vide Your HQ letter' under
reference., In this connection, your kind attention 1ls also invited

to the following orders, subsequently issued in this case:-

(3} Supreme Court order dated 04-11-g7 in Civil Appeal No.

_ 4285 of 1985, |
- (k) Govt. of India. Ministry of Defente Order No, 50237/
‘?OBG/E/Q{B)442~LC/D(C1V~I) dt 08u6-94,extending the
' - benufltg
‘ﬂ’ ‘ : Caléuttaiacnch‘in OK Mo, 501/93, -
{e)  order ¢t 29-v.95 of CAT ‘Bocmbay -Bench in 0A-1037/92
and alse ordar No,OA No: $37/92 At 15-4-96" in regpect
-of shri xp Mthxjan of CEso Pune’ versus Unien of India

2. -'"=My”Husbdnd died wiile Zn service on 08-5-1969 as Lower

-~ Division eclesl: from the office of GE(South) Sec'Bad 48 & resuilt af

the re~fixatlion of Pay .an contemplated in the 'above orders my
husband ig eligible for Aarresrs of Ppy & Allows, I therefore, re-
quegt thot necesgsary directives M3y please be issued to the cone
Cerned authicritiss to ¢xpedite payment of all arrears of my Late
hughand to me Including of refixation of his pP3y ond allows and m
fanmlly penciton may elsa be refixed basing on refixing of my (Late
- husband*s pay and al.ows ond -rrears of my Eamily pPension thereof

‘.,,. - Thanking you,
L ' : Yours faithfully,

L ¥

J Lo 3 . ™
.2-;' ’a\\_\ e &\ d‘, C...—\L.'

(G SUNDARRAMMA) ~

©0 MES clerks as Per order dt 03-1~94 of carT

|

“
c"'

|

|

y
) |

W/0 Late @ Kameswara

_ g _ *Rao)
CoCe 'Tore ”

1, (Registercd A.D) Chief Eng’rser, HO ¢ Pure - For information
and necesgary action,'please with Tefs to his' letter No,
131701/143/510(8) - 254797 g 17.208/17/817 (Pay Coor) of
© . 17-32-90 in sdmilaw caga, : - '
CE (Fy) . Hyd‘*3ad, Opp - ?arade grourds Sec'ad-
CWIE (MES! Nus Sprs Sec’2ad-d

T
GE ?S)'Mgdﬁ?r; Seg'@ad - 3U 3 _ “&_Cégx}}

o ) b
e -

]

—_— e




;?' Ii TH. CENTRAL ADMINISTRATIUE TRIGUILL : WYOZRASAY §oioH

M. Ho,38 of 2000
“in
Ca. N0,138a of 1827

Jotusren: I Datodi20.1.2000
1+ Tha Sozeatary, !
Min. of Dzfcnce, ! |
Mew Jclhi.
2. The Enginaer~iﬂ—:hisf's‘3€

znch
Army W7, dnow delsi. :

3. The Chicf Ingine r, Foutnrn Conmand, <o appliconds,
oun-. ee 2SDONCSINLT

|
VU o <ﬁﬁ~5ﬂngﬁmﬂh~vmﬁ\ gl

Counsrl for the Applicants } t ry, Ye3aizsw.ras Rao
1
Toumznlfor thz Rospondont : 3 Pr.KL5.7 Anjanoyuluy

COAM

THT KOH® LS mﬂ.JHSTI{ D.HVGIASIA ¢ UIZT CMAITMAY

THE HOH' LE MR.5.FA0TKA VIZAGAN ¢ RIRGST LA)
|

THZ TRI UL MADD THZ ’”LEDUIW LW

Heard.

|
The oxzension of time or complying with tho dir:-tion
given by this Tribunsl in 0. A.b. 1385/57 dated 21.11.37 is granted
upto 31.3.2000.

|

Th_. [MA is disnoszd of rcordlngly. N2.C0Sts.
1
I

e
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IN THE CENTRAL-ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

L 2 &
0.A. 1385/97. " Dt. of Decision : 21-11-27.
Smt. G.Sundaramma .. Ppplicant.
Vs
1. The Union of India rep.by the !

Secretary, Min. ef Defence, DHQ PO,
New Delhi-1il, '

2. The Enginecr-in=-Chief, Army Head
" Quarters, Kashmir House, DHQ PO,
New Delhi-l1l, g

3. The Chief Engineer, Southern Command,

Pune, Mzharashtra-411 011, ..lRespondents.
Counsel for the applicant : M;.K.S.R.Anjaneyulu
Counséi for the respendents | ¢ Mr.K,Bhaskara Rae, Ad4dl.CGSC.
QoRAM !

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON‘*BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JULL.)
tedekdn

CRDER

ORAL CRDER (PER HON®BLE SHRI R. RANGARAJAN : MEMBER (ADMN,) -

Heard Mr.K.S.R.Anjaneyulu, learned counsel for the

apblieant and Mr.%xsagxxkxxaxaang K.Bhaskara Rae, learned counsel
' ' —

b . ¥

for the respondents,

b - .
2. . The applicant is)wife ef late G.Kameshara Rao and the
applicant is the legal representative of the deceased empleyee,
: fad,
3. The husband ef the applicant in this O%&?oined as Lewer

Division Clerk (LDC for shert) in Military Engiheering Service (MES f¢
and died on 6-5-69,

shert) en 1-10—44{ At that relevant time there were only twe grades

o
s

available viz,, LDC. and UDC, In 1944 en account of/}estructuring of the
department, three grades-viz,, A,B and C were formed., This classificaties
of AYE and C was done in pursuence to the instructions ef the unifieé‘
scéles introduced by the then Govt., of India memerandum dt. 19-8-44,
'ThereaftEr'Varadhacharyulu Pay Commission Report was duly published
and nét;fied by the respoendents.. Pursuant to this report new pay

" scales were introduced some time in the year 1947, As a result cf which

Je— ; D— .2




-l
[

1

all the three grades were abolished and in that place twe grades

The recemmendatiens ef Varadhq

|

viz., LDC and UDC were introducéd.
charyulu'Pay Commissien were accepted by the respendents w.e.f.,,
1-1-47. It is an undisputed fact that A and B grade clerks were

|
i
i
equated to UDC whereas C grade clerks were equated te LDC and their
' o

pay scales were Rs,80-220/- for UDC and Rs. 55~130/-~ for LDCs

.-
respectively, At the relevant time, thﬂhusband of the applicantI

was serving és Grade-B and that the contention is that deceased
emploeyee sheuld be treated as UNC as on 19-1-47. fhaugh deceaéed‘
empleoyee was entitled to the equated te the pest ef UDC, the

respendents wrengly and illegally equated him and specified the.
Busband of the applicant as LDC thereby dewn-grading ﬁis ptsiti&r.1
This, the épplicant submits is centrary to the reéemmendatians of i
the cemmission. - |

4, © This OA is filed for the fellewing reliefs:-

(i) to direct the respondents-te classify her husband

as UDC with effect frem 1-1-47,

(11) te re-fix the pay of the deceased in the scale of

UDC and grant- increments as and when due;

(i33) te calculate the difference in arrears of pay.

|

|

|

arising due te the refixatien of pay and pay 60% ef the ameunt t !
the applicant in terms ef the cerder of the Supreme Ceurt.dt.4—1laé7

(Annexure-3) and alse as erdered in the-CAT.Bombay in 0A,1037/92 }
dated 28-9-95 and 15-4-95 and alsoc in OA,501/93 of Caléutta Benchi
[

. 1
judgement dt, 3-1-94 and te pay ether censequential benefits arisiing

out of the abeve,

) Similar OA was filed in this Tribunal i.e., CA,710/97

(M.Lakshmana Rae Vs, UOI & Ors). That was dispesed ef an 9-6-9;!

fellowing the judgement of the Bombay Bench and alse the ether

Benches, The payment ef arrears was granted on the basis ef the

Abéx‘C@urt judgement dated 4-11-87., As this OA 1Is similar te that,

we do not see any reasen to differ frem the judgement.

e~




6. Hewever the learned counsel for the respondents submitted

in the reply that the case is a belated one and these whe have'filgd

we de net think that the applicaﬁt is entitled enly fer a reduced,

‘herein survived and these arrears sheuld be in accerdance with the|

‘be paid in accoerdance with law,

- o !

-

muéh earlier got 60% ef the arrears and hence the applicant here

B .
J_ -

should net be given the full arrears of 60% due te her deceased
husband and is eligible for enly a-ﬁery reduced amount, This péi\%i
was alse censidered in 0A_.710/97. There alse the respendents i

submitted that the payment of arrears sheuld be decided suitably

as it was a belated applicatien. The Bench gecided the payment ef|

|
-

arrears en the basis ef the Supreme Court directioen in that O0A, Lo
_ 1

Further the initial judgement proneunced by the Bembay High Court.|
is a declaratory one., It is fer the respendents to cemply that

directien even te all these whe had net appreached the Court, Herée

amount of arreers due to belated appliéation. The deceased empll
the hwsband of the applicant herein 1is entitled for arrears équaii
same @&s what was granted te the applicant in QA,710/97, , V I
7. _ In view of the abeve the OA is dispesed ef directing
the respendents to fellew the judgement cof the Bembay Bdnch of CAT
in 0A.1037/;2.decided on 28~9-95 in se far the arréars te be paidjﬁe
the applicant till the deceased emplo?eef:husband ef the applicant 1

judgement ef the Supreme Ceurt dt. 4-11-87 in Civil Appeal Ne.4201/8

The family pensioen ef the applicant hereiq if;she is eligible sho%

8. The OA is erdered accordingly. No cests.

fig e Mg

(B.5 (R. RANGARAJAN)
——/’MEMBF‘ESI (JupL.) MEMBER ( ADMN. )

" Dated : The 21st Nev. 1997. ' DR

W e s s mma e mee e wee

Y
—




Copy to:

1

14 The Union of Iudia rap.;by the
Secretary, Mind of Defsncs; DHG PO, Neuw Delhi -117

23 The Enginesr~inechief, Army Head Ogarters,
Kashmir House, DHQ PO, New Delhi= 113

3% The Chisf Engineer, Southern Cammand,
Pune, Maharashtra= 411 8113

é One copy to MriKeS.RiAnjmneyuluy, Adwccate, Caﬂ& Hydarabadﬂ
5% One copy to MriK%¥Bhaskara Rao, Add1iCGSC; C.A,T: Hyderabad
5% One copy to D.R.(Admn), C.A.T. Hyderabads .
7% One duplicate copy? |
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R IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
MANO : &K or2000
R.A ﬂ NO: 'ng’OF 2000
OANO: H;TBSS OF 1997

BEITWEEN:  .°

1. Union of India rep. By its
Secretary, Ministry of Defence
DHQ (PO) New Dethi ~ 110 001

2. Engineer in Chief, -
Amy Headquarters
Kashmir House, DHQ PO New Dethi

3. ‘Ihe Chief Engineer, Southern Command h
Pune, Maharashtra — 411 001 R 5

it APPLICANTS/

- / " Respondents
AND _ ”
‘Smt G Sundaramma o R RESPONDENT/
.W/O Late Shri G Kameshwar Rao Applicant

. For the reasons stated m the accompanying affidavit it is prayed thz}p the I—Ionfble
AN o wemd

Tribunal may be pleased to condone the delay of months, —_“days

‘ ,
in filing review in OA NO: 1385 of 1997 and pass such other order or orders as the
Hon’ble Tribunal may deem fit and just.

COUNSEL FOR THE APPLICANTS

'| . ‘HYDERAB 3
i | DT u)\ _ Q/UW

;:;?k




‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

A I DIDTVGAD AN

MANO : &R OF 2000

IN
R.A. S.RNO: OF 2000
IN
QANO: 1385 OF1997
BE EN :
| Union of India rep. By its
Secretary, Ministry of Defence
DHQ (PO) New Delhi — 110 001
...APPLICANTS/
' Respondents
AND
Smt G Sundaramma
' W/O Late Shri G Kameshwar Rao
............ RESPONDENT/
Applicant

AFFIDAVIT
I, Major R.S. Nahar S/o CP Nahar aged 36 years, R/O Secunderabad do

hereby solemniy affirm and sincereiy state as foilows :

1. T am working as Garrison Engineer in the office of the Garrison Engineer(South),
Mudfort, Secunderabad. 1 have read this case, As such I am acquainted with the facts
of the case. Iam filing this affidavit on behalf of Applicants/Respondents and I am

authorised to file the same.

2. I respectfully submit that the Hon’ble Tribunal was pleased to dispose of the OA
Kl NO: 1385 of 1997 by an order dated 21-11-1997 by directing the department to follow
the judgement of the Bombay Bench, CAT passed in OA NO : 1037 of 1992 and with

other directions. Aggricved by the decision, the department has filed review for the

reasons stated therein.
B ATTESTOR DEPONENT'

.vwzzz

For Garrison Engineer (South)




-2-

i

3. I respectfully submit that the copy of the order in OA NO: 1385 of 1997 was
received by the departiment on 12-10—i998. After receipt of the judgement, the
department has taken action in compliance with the directions given by the CAT.
However for the reconstruction of the file which spread over for so many years from

1940 onwards and the work involved in the issuc, the departmont has filcd
Miscellaneous application seeking extension of time to comply with the directions of the
Trbunal. In the meanwhile, the judgement of the Hon’ble supreme court rendered in
CA NO: 7453 of 1997 is received. The judgement of the Hon’ble Supreme court order -
dated 24 Oct 1997 in CA NO: 7453 of 1997 was received by the department on
03-1-2000 and it was referred to various sections to circulate for the necessary action.

Hence the delay of 2 years YO months ——days. The delay is neither

intentional nor deliberate. It is only duc to adminstrative reasons. If the delay is not
condoncd the Public causc would suffcr. The department has a strong casc in its favour
and if the delay is not condoned and review the Judgement, the judgement already

rendered in the present OA would be contrary to the latest judgement of the Apex court.

4. In view of the above submission, the Hon'ble Tribunal may be pleased to condon
the delay of Two years \Q months Y days and pass such other order or orders as

the Hon'ble Tribunal may deem fit and just.

Solemnly SWOI!I‘I}pd and sjgned his
Name on this wll) day of 2000
before me.

A G E (Tech)

For Garrison Engineer {Southd
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Order de livered vide separate

Sheets. Ma, is dismissed.
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b CENTRAL ADMINISTRATIVE TRISN AL

HYDERABAD SINCH,

T HEHCHOURABLE MR JUSTICE D~H-RE5IRT VICI-CHA IRMAT 4
- - AND
/HE WONIURASLE MR.RLRANGARAJAN : - MEMDER(A) ~
: AND ‘

/: HOHAURASLE MR.5.3.JA1 PARAMISHUAR :MEMSER (3)

MISCELLAMECUS APPLICATIAH NP L8 rr 2000 .
SAn ’
REVIZW APPLICMIE‘:/\F"‘ les 2F 2000

CRIGINAL APPLICATIDN NC.|2@S ar 14393~

Thes zaovs Review Apnlicatinn has seen filed for reviéu of
the judgaoment af the Cench dated 2 \WI-§F— of . the Tribunal
cnn51stxng of Hﬂﬂlb%e"mr—aﬂSt&Ge—QT#TNGQ&?——¥rtﬁﬁﬁﬁﬂtTﬂ@ﬂ—ﬁﬂﬁ'
Hon ble Mr.R.Rangorajan, member (A) o

Hon''3le fr.S5.5.30i Parameshuwar, MemdsT \3)11 sriginal Applicstion

0. \Q@ST of 19373

Circulated as par rule 42 of the Cantral
. Coz 3
Administrative Tribunal Rules of Practics, 1993.

Summitted.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERADAD BDENCH

ot AT IIYDERABAD
R.A S NO: OF 2000
IN
QANO: 1385 QF 1997
BETWEEN :

1. Union of India rep. By its |
Scerctary, Ministry of Dcfence
DHQ (PO) New Delhi — 110 001

2. Engineer in Chief,
Army Headquarters
Kashmir House, DHQ PO New Delhi

3. The Chicf Engincer, Southern Command
Pune, Maharashtra — 411 001

f . v APPLICANTS/
' Respondents
. AND )
Smt G Sundaramma " ...n...RESPONDENT/
W/O Late Shri G Kameshwar Rao Applicant

PETITION FILED UNDER 17 OF CAT (P) RULES, 1987

For the reasons stated in the accompanying affidavit it is prayed that the Hon’ble

Tribunal may be pleased to review the order passed in OA NO: 138501 1997 and pass

such other order or orders as the Hon’ble Tribunal may deem fit and just.

COUNSEL FOR THE APPLICANTS/

HYDERABAD, :
UO g/l% W0 | RESPONDENTS
Di:

E
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"IN THE CENTRAT, ADMINISTRATIVE TRIBUNAY. : HYDERARAD RENCH

PryE

AT HYDFERABAD
v R.A. SENO: OF 2000
IN
OA NO‘ : 1385 OF 1597

BETWEEN :
1. Union of India rep. By ils

Secretary,

Ministry of Defence, New Delhi

DHQ (PO) and two others .

............. APPLICANTS/
Respondents
AND

Smt G Sunderamma +erroe. RESPONDENT

W/O Late Shri G Kameshwar Rao ' Applicant

AFFIDAVIT

I  Major R.S. Nahar S/o CP Nahar aged 36 years, R/O Secunderabad do
hereby solemnly affirm and sinccrely state as follows : |
1. I am working as Garrison Engineer in the office of the Garrison Engincer (South),
Mudfort, Secunderabad.  As such I am acquainted with the facts of the case. Tam ﬁling
this review application on bchalf of all Applicants/Rcspg)ndcnts and I am authoriscd to

file the same.

2. I submit that the Respondent is the wife of Late Shri G Kameshwar Rao, was
expired on 06 May 1969 while in service. There was restructuring of clerical cadre in the
department basing on‘ the Vardacharyulu Pay Comnﬁssion report in the year 1947,

As per that restructuring, the employees who are previously/provisionally in the cadre of

A&B were to be brought on to the grade of UDCs in the scale of Rs. 80-220. Soitis

" contended in the OA for the respondent that the post of deceased central Govt Servant

~should be upgraded as UDC in the scale of Rs. 80-220 instead of LDC.

ATTESTER | ‘ DEPONENT

s -cwd?l/
M Bambawale) '
arrison Engineer (South)
AGE (Tech) o

For Garrison Engineer (South)




. .

Yy  The OAwas filed seeking a direction to reclassify the post of the deceased
employee as UDC wef 1-1-1947 and fix his pay in the scale of UDC and other benefits.
The Hon'ble Tribunal was pleased to dispose off the above OA by an order dated
21-11-1997 at the time of admission stage directing the department to follow the
Judgement of Bombay Bench of CAT in OA NO: 1037 of 1992 decided on 28-9-1995.
Copy of the order was received by the department on 12-10-1998. Hence there s a delay
of ?_’i%, W ) days in preferring the review application. A separate

— application has been filed for the condonation of the delay.

4. Agerieved by the decision of the Hon'ble Tribunal the Review is filed among
f others.

GROUNDS

a) There is an error apparent on the face of the record due to the reason that the

APEX COURT differs the earlier view in the subject case and held contrary.

b) As per Law, latest Judgement of Court will prevail/supersede over the earlier,

Judgement.

C) The Hon’ble Supreme Court by an order dated 24" October 1997 in Civil Appeal
NO:7453 of 1997 in the case of Union of India and others Vs R.D. Gupta and others heid
that directing payment of arrears to the retired employees is not correct and it was an
error. Hence the appeal filed by the Govt. was allowed and set aside the judgement
dated 24-2-1993 passed in Review Petitton No:‘ 86 of 1992 ansing out of OA NO: 960

of 1990 on the file of Principal Bench, New Delhi.

ATTESTER

A G E {Tech)
For Garrison Engineer (Souih)
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vd) The respondent/applicant has filed the OA in the year 1997 i.e. atter 30 years of
retirement. The Hon’ble Supreme Court has decided the law basing on the decisions
given in the OA NO: 960 of 1990 in the year 1997 as per the order in CA NO: 7453

of 1997 as stated supra.

The Respondent/Applicant is not entitled for any arrears of pay and allowances.
He is only entitled for notional fixation of pay by computing pension as per the Apex

Court Judgement. Hence :the Judgement of the Hon"le Tribunal requires review.
c) The other grounds will be urged at the time of hearing of the Revicw.

In view of the above it is therefore prayed that the Hon’ble Tribunal may be
pleased 1o review the order dated 21-11-1997 passed in OA NO: 1385 of 1997 and pass

such other order or orders as the ITon’ble Tribunal may deem fit and just.

| ‘ - DBPONENT
Solemnly swonmed and gigned his
Name on mist; day OfWOOO
before me. ' (RS ar)
Maj
Carrison Engineer (South)
BEFORE ME
ATTESTER

AGE (Techy
/ For Garrison Englneer (Southy




v1z.,,£D@ and UDC were intreduceq. The recommendatiﬁns of Varadha-

L neh ,' \_Q'
Pay Ccmmissien wWere accepted by the respondents w.e,

eduated to UDC whereas ¢ grade clerks were equated te LDC and their
Pay scales were Rs. 80-220/~ for UDC and ps, 55-130/; for LNCs
fespectively. At the relevant time, thehquand of the appllcant
Was serving as Grade-B and that the centention is that deceased

empleyee sheuld be treated as une zg on 19-1-47, Thouqh deceased

huqhand of the applicant . as Lnc thereby d@wn-graﬂing his pmsitian
This, the applicant submits is contrary to the rec&mmenaatiano of
the cemmissien,
‘4. This oA ig filed fmr the fellowing relijefg:-

(1) te dilect the respendents te classify her Fusband
as UDC with effect frem 1-1-47,

(11) te re-fix the pay ef the deceased in the scale of
UDC and grant- increments as ang when due;

(ii1) te Calculate the diffﬁrence in arrears of péy
arising due to the reflxatlen of pay and ray 60% ef the ameunt &m
the applicant 1ir terms ef the srder of the Supreme Ceaurt dt.4-11-87
(Annexure-3) anpg alse as erdered in the CAT Bombay in 0A, 1037/92
dated 28-9.95 zng . 15«4-95 3pd alce in OA.501/93 ¢f Calcutta Bench
3udgement dt. 3-1;94 and te pay ether censequential bénefits arising
cut of the abeve, |
5, Similar 04 was filed in this Tribunal i.e., CA,710/97
(M, Lakqhmana Rae Vs, UOI & Ors), That wag dispesed mf on 9-6-07
fellowing the "judgement ef the Bembay Bench and alse the ether
Benches, The payment of arrears was granted en the basis ef the

Apex Ceurt judgement dated 4-11-87., As this oA is similar ta that,

we de net see any reasen to differ frem the judgement,

)

TR e e
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B

available viz,, LDC and UDC., 1In 1944 en account cf restructuring of ﬂ

‘of AR and C was done in -pursuance to the instructions of the unifiecad

g -~ - '
2. The applicant is)wife of late G,KamesWara Raoc and the
. '
applicant is the legal representative of the deceased empleyee,
frad. '
3. The hufband of the applicdnt in this Oﬁi?oined as Lewer

I THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
. ! '

s - AT HYDERARAD
A AN *k

Emt. G.Sundaramma

Vs '

1, The Unicn of India rep.by the
Secretary, Min. of Defence, DHQ PO,
New Delhi-11,

2. Tﬁe Eﬁgineer-in-Chief Army Head
Quarters, Kashmir House, DHQ PO,
New Delhi-11,

3. The Chief Enginecr, Southern Command,

Pune, Maharashtra-411.011. .; RespondentSa\
Counsel for the applicant  : Mr.K.S.R.Anjaneyulu |
Ceunsel fcr the respondents i Mr.K.Ehaékara Rae, Addl.CGsC,
gor | .

THE HON'BLE SHRI R.PANGARAJAN : MEMEER (ADMN.)

THE HON'BLE SHRI B S.JAI PARAMESHWAR : MEMBER (JUDL.)
dhkhw &

CRDER

ORAL CRDER (PER HON*BLE SHRI R. RANGARAJAM : MEMBE? (ADMN. )

Heard Mr.K.S,R.Anjaneyulu, learned counsel for the

applicant and Mr MxRajernaxaxieny K.Bhaskara Rao, learned counsel

rs

fcr the respondents,

Division Clerk (LDC for shert) inp Military Enq1neerino Service (ME3 fe
and died on 6-5-69

shert) en 1-10-44/ At that relevant time there wvere only twe gradeo

department, three grades viz., A,B and C were formed. This classificaf

scales introduced by the then Govt. of India memerandum dt. 12-8-44,
Thereafter Varadhacharyulu Fay Commission Rerort was duly published
and netified by the respcndents. Pursuant to this report new ray

scales were iptroduced seme time in the year 1947, As a result ¢f whlich
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6. Hewever the learned counsel for the rFspmndenis submitted

in the reply that the case is a Belated one and/those whe have filed |

much earlier get 60% ef the arrears and hence tHe applicant herein
should net be given the full arrears of 60% due te her deceased
husband and is eligible for eﬁly a very reduced amount. This peint
'was 3lse censidered in 0A,.710/97. There alse the respendents
submitted that the payment’ of ‘arrears sheuld be decided suitably
%s ip was a belated application. The Bench decided the payment ef
arrears en the.basig ef the Supreme Ceurt direction in that OA,
Further the initial judgement prensunced by the Bembay Higg.Ccurt
is a declaratery ene. It is for the respendents to cemply tﬁat
directien even tm_a%i these whe had net appreached the Court, Hence

we do net think that the applicant is entitled only fer a reduced

ameunt of arrears'dug te belated application,

r

The deceased employee)

the husband ef the applicant herein is entitled for arrears equal te

same ws what waévgranted'to the applicant in 0A,710/97.

7. In view of the abeve the OA is dispesad ef directing

the respondents te ' fellew the judgement of the Bembay Bénqh of CAT
in 0A.1037/92 decided on 28-9-95 in se far the arrears te

‘the applicant till the.deceased employee,Ahusband of the applicant

be paid te

herein survived and these arrears sheuld be in accerdance with the
judgement ef the Supreme Ceurt dt. .
The family pension ef the applieant hexeiq'if’éhe is eligible should
be paid in accerdance with law,

8. Na cests,

The OA is erdered accordingly.

ymifory fy ' : ‘]

CERTIFIED TO BE TRUE COPY

ﬂn\
n
—ELIE LR CA G
Cofirt Officer/Dy, Registrar
g gmalrs AfaFe |
Contral Administrative Tribunal . | |
" gevarg w3 l

. HYDERABAD BENCH ;

4~11-87 in Civil Appeal Ne.4201/85)
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HYDERASAD BENCH AT HYDERABAD
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FILED BY

V. RAJESWARA RAO

STANDING COUNSEL FOR CENTRATL
GOVERNMENT 2D RAILWAYS

- COUNSEL FOR RESPOND$NTS
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B . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERARAD BENCH

AT HYDERABAD
. |

MA, gg5 /2000 in RASR. 31632000 &

RASR. 3165 /2000 in OABe. 1385 / 97 dt.31-8-2000 |

Be tween

‘1. Union of India, |

rep. by its Secretary :

Min. of Défence, DHQ PO e
New Delhi 110001 I
' !

2. Engineer in Chief ' .

Army HO, Kashmir House : S : ‘L
DHQ PO, New Delhi o _ it
1, Chief Engineer , |
Southern Command, Pune
M aharashtra 411001

Applicants/
: ; Respondents

and ; , . ‘
. f

G. Sundaramma ¢ Respondent/Applicant J

V. Rajeswara Rao
cese

Counsel for the respondent K.S.R, Anjaneyulu
Advocate

e

Counsel for the applicants

1

¢ oram

Hon. Mr. R. Rafgarajgn, Menmber (Admn.)

Hon. Mr, B.S5. Jai Parameshwar, Member (Judl)

s
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MA. 685 /2000 in RAS,..3165/2000

& RASR.3165/2000 in |
OA.1385 dt,31-8~2000

Order

Oral order (per Hon, Mr. R. Rangarajan, Member (Admn)

Heard M r. V. Rajeswara Rao for the applicants and
Mr. K.S.,R. Anjaneyulu for the mespondent,

2, This MA is filed for condoning delay. Similar MA

286/2000 in RASR.864/2000 in 0A.392/98 was considered
and dxft rejected, For the same reasons stated in that
judgement dated 19-4-2000, this MA is also dismissed.

3, As the MA is dismissed, the RASR stands rejected,

(%M (R. Rangarajan)

-/M?i;e §(@¢4) Member (Admn,)

|

dated ¢ 31 Aug, 2000
Dictated in Open Court @
(’V
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